
case of a Minister and Rs. 22,500/* in case of a Deputy 
M in is te r. The M in is te r concerned  is charged the 
prescribed rent for the furniture supplied over and above 
the prescribed ceiling.

(d) Appropriate action is required to be taken by 
the administrative Ministry concerned in terms of the 
existing instructions.

Telecom Sector

3116. SHRI MANIKRAO HODLYA GAVIT : Will the 
Minister of COMMERCE be pleased to state

(a) whether United State has once again stepped 
up pressure on India over trade issue by urging the 
D ispu te  S e ttle m e n t Body of the W orld  Trade 
O rganisations to set up a panel to look into non- 
fulfilment of commitments on the patents front even while 
adopting the bilateral route to seek further liberalisation 
of the Telecom sector;

(b) if so, the details thereof;

(c) whether the US has urged India to give an 
assurance that the liberalisation carried out so tar would 
not be reversed in the case of telecom; and

(d) if so, what are the other com m itm ents on 
regulatory issues apart from improving its NGBT offer in 
terms of opening up for foreign equity participation?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). In pursuance of the provisions of Article 4 of the 
Understanding on Rules and Procedures Governing the 
Settlem ent of D isputes (DSU) of the W orld Trade 
Organisation (WTO) and Article 64 of the Agreement on 
Trade Related Aspects of Intellectual Property Rights, 
on 2 July 1996, the Government of the United States of 
America had sought consultations with India regarding 
the alleged absence in India of either patent protection 
for pharmaceutical and agricultural chemical products 
or form al system s that perm it the filing  of patent 
applications for such products and that permit the grant 
of exclusive marketing rights in such products. The 
consultations were held on 27 July 1996.

The DSU provides that the complaining party may 
request the Dispute Settlement Body (DSB) of the WTO 
to establish a panel to examine the allegation if the 
consultations fail to settle the dispute within sixty days 
after the date of receipt of the request for consultations. 
In accordance with these provisions, on 7 November 
1996 the USA requested the establishment of a panel 
to examine this dispute. The DSB, at its meeting held 
on 20 November 1996 considered this request and 
decided to establish a panel.

(c) The US has asked a number of coun tries  
inc lu d in g  Ind ia  to im prove its NGBT o ffe r in the 
negotiations which are stated to be completed by 15 
February 1997 in the WTO in Geneva,

(d) India has not made any com m itm en ts  on 
regulatory issues in NGBT.

[Translation]

Smuggling of Urea in India-Nepal Border

3117. SHRI CHINTAM AN W ANAGA : W ill the 
Minister of FINANCE be pleased to state :

(a) whether the Government are aware of the large 
scale smuggling of urea taking place on Indo-Nepal 
Border;

(b) if so, the reaction of the Government thereto;

(c) the steps taken to check the same; and

(d) the action taken against the officers involved 
and responsible for the same?

THE M IN IS TE R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) ; (a) to (d). Seizure sta tis tics and 
in te llig e n c e  re p o rts  do not in d ic a te  la rg e  sca le  
smuggling of Urea on the Indo-Nepal border. However 
field formations are alert to prevent smuggling including 
smuggling of Urea on Indo-Nepal Border. No officer has 
been found involved in the smuggling of urea.

Top Importer Countries

3118. SHRI MUKHTAR ANIS ; Will the Minister of 
COMMERCE be pleased to state :

(a) the details of top 10 importer countries of Indian 
goods recorded during 1995-96;

(b) the position of those countries in the list of 
exporters of goods to India during 1995-96; and

(c) the special efforts made by the Government for 
increasing export to those countries which have a 
fa v o u ra b le  b a la n ce  of tra d e  w ith  In d ia  d u rin g  
1996-97?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) and
(b). The position is indicated in the statement enclosed.

(c) During the current year, emphasis is laid on 
promotion of traditional as well as non traditional and 
value added exports to all countries including those 
which have favourable trade balance with India. Steps 
taken by the Government include improving bilateral 
trade relations through consultations and promotion of 
b ila tera l com m ercial a lliances, special em phasis on 
quality improvements of exports, simplification of policies 
& procedures as required, involvement of States in export 
promotion efforts and launching of India Brand Equity 
to improve brand image for exports. Export promotion 
is a continuous activ ity  and e ffo rts  being made in 
consu lta tion  w ith trade, industry  and o the r export 
promotional organisations.


